453  Chandigarh Disturbed
Areas Bill
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SHRI P.C. SETHI : There is nothing
more that I can add to what my colleague,
Shri Laskar has said. Hon. Members will
get ample opportunity when the discussion
on the Bill comes. At the stage of introduc-
tion, the question of discussion on the
merits and demerits of the Bill does not
arise.

MR. DEPUTY SPEAKER : The question
i85

“That leave be granted to introduce a
Bill to make better provision for the
suppression of disorder and for the
restoration and maintenance of public
order in disturbed areas in Chandi-
garh.”

The motion was adopted.

SHRI P.C. SETHI: 1 introduce the

Bill.

15.10 hrs.

STATEMENT GIVING REASONS FOR’
IMMEDIATE LEGISLATION BY THE
CHANDIGARH DISTURBED AREAS
ORDINANCE, 1983.

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : I beg to lay on the
Table an Explanatory statement (Hindi and
English versions) giving reasons for imme-
diate legislation by the Chandigarh Distur-
bed Areas Ordinance, 1983.



